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5 	27-7 
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 i87'95r 

Order with Sigr ature 

Call on after summer Valat ion. 

VICE 	IRIVkN 

a (eDF1I 	iT IV) 

ACijoUrnd to 28-7-1995. 

MemoerCcmn.) 

- 
Memoer(JuGl.) 

Adjourned to 16.8.l5. 

NBER 	 NE) 

Oftice net as t 
action (if any) 
taken on order 

ffrmo 

rtcT. 
vk" 

RP  

7. 1.2.96 	List it on 5.2.96 for orders as the 

first case on the Board. 

8. .2.96 

9 9.2.9 

141). 

mfrf(n,) 

Heard 3hri .K.Mishra, learned 

counsel for the app1jant and Shri Ashokf 

Mishra, learned Standing Counsel for thel 'i& 
respondents, 	

I 
The Corxerned .I .1(P) alipur Sub4 	.- 	ç. :7 

div is ion was also pre sent to ass ist the 
Court with the relevant facts, 	 I .t\ -/o 

The relief blained in the Original j 
pplicdtion is not admissible inasmuch 

1'rnoe r (4dLiI1.) 

Adjourned to 9.2. 96. 



Orde'r with Sigftature 

one Gangdhar Tripathy, who was the 

or ig ja 1 EWA pr ior to the prov is iona 1 

appointment of the present applicant, 

was ordered to be reinstated iqt servic4 

it also transpires that the applicant , 

was given an appointment in Kood Sub 

Office in pursuance of Annexure-4, but 

declined the sarne. To that extent the 

applicant does not have any valid claim 

any longer, on the post of 	Kood. 
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Be that as it may, it was 

trentioned on behalf of the applicant 	1 

that he is undergoing a lot of sufferis 

due to continued unemployment. The DI ) 

a stated that a vCry of D 	]cCer is 11 

likely to ari$e at-Suklessr E.DS.O. 

in igusts 1996,and that the applicant 	911 
,... i , 	 4 	 Fcr nr j IS jd  ] c_ 	- - 

the 
 appointment,jn view of his past experi-11; 

ence. This is acceable to the 

applicant. henever the aid post is 

to be filled up on a regular basis 

the sponsorship of the applicant by the 

ployment cchange shall not be 

insisted upon and his case shall be -- g- ,- 
considered, along with others who riy 

be sponsored by the Employment xchaflge, 

and due weightage be given to the  
exper1flCe already gained by the applic, nt, 	 b 

as per rules. 

thus the Original pplicat1Ofl 
 

a long with H • 107/96 a re d is pose d of • 	 ,\ ( c 

H1nd over copies of the orders  

to the counsel for both sides. 	
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